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Annexure —8 

CENTRAL ADMI NISTRATI V E TRIBUNAL 
Circuit Bench, Lucknow 

Opp . Residency „Gandhi Bhawan, Luck now 

APPLICATION No. 	 c,  	of 197 

TANSFER APPLICATION No. 	 of 19 

OLD WRIT PETITION No. g   _ 	of 6_3 

£ILLICATE  

Certified that no further action is required to taken 
and that the case is fit,  for bonsignalent to the record room ( decided). 

Dated : 

COUNTER SIGNED g 

Signature of the 
dealing Assistant 

Section Officer/Court Officer 
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/15.)..; &) Nature and number of case 

Name of parties 	diez( 	c-t  

Date of institution 	 Date of decision 	  

7 

Date of 
admis-
sion of 

Value 	paper to 
record 

Serial 
File no. no. of 

paper 

•••*,•••• 

Description of paper 

3 

Number 
of 

sheets 

4 

Court-fee 

Number 
of 

stamps 

5 
	

6 

Rs. I P. 

Condition 
of 

document 

8 

I Remarks 
including 
date of 

destruction 
of paper, 

if any 

9 

4a----el\ (el t•‘7  

I have this 	 day of . 
	

198 , 	 examined 

the record and compared the entries on this sheet with the papers on the record. I have made all necessary 
cortrgons and certify that the paper correspond with the general index, that they bear Court-fee stamps 
of 	ggregate value of Rs, 	that all order have been carried out, and that the record is complete and 
in order up to the date of the certificate 

Munsarim 

Clerk Date 
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-rpr 113o 

,tto  

rb, 

25.4.1991  

12tui 	
Hon. Mr. D.K. Agrawal,J.M 
Hon. Mr. K. ()Wawa, A.M.  

/ for want of prosecution without any order 

to c s. 

!vro 

(n.u.) 

None for the petitioner even at the time 
of revised list. The petition is dismissed 
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IN THE HONIBLE HIGH COURT OF JUDICATJTRE AT ALLAHABAD 

LUCKNOW BENCH ) IUCKNOW 

Iqbal kihmad 

in Re: 	1,  

Writ Petition No. of 1983 

• 	 • • Petitioner 

versus 

Union of India and others 	.• 	• Opp. Parties 

XNDEX 

Sl•No. 

 

Particulars 	 page Nos. 

  

   

  

From 	To 

 

         

         

WRIT PETITION 

ANNEkURE *b. 
AliVIDAVIT 

APPLICATION FOR STAY 

POWER 

emir 

Luc know F46  ,95A 
Dated: ittenuftnV 	2  1983 

(Surya Kant 
Advocate 

Counsel for the petitioner 

INV OOP AM 
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where the petitioner worked upto the full satisfac-

tion of his supervisors with hard labour and interest ) 

in as migh as in the year 1959 he was promoted as 

'Signal Interlocking Maintainer'. 

That the petitioner' s category was changed in the 

year 1961 and tkin the said year i.e. 1961 he was 

appointed as a 'Telephone Operator' in the grade of 

6C-130. 

That the petitioner worked hone stly on the said 

post and his grade wazs later on revised and then in 

the year 1979 he was promoted as 'Senior Telephone 

operator in the grade of 330-56c and sire then 

he is working under the direct control of the 

Opposite Parties No. 1 and 2 with utmost honesty 

and labour. There is no complaint or any charge-

sheet or any adverse remark ever been given to the 

petitioner. 

That the Opposite Party No. 1.1- was directly recruited 

as Telephone Operator in the year 1978 and then in 

the year1981 was given promotion as Senior Tele-

phone Operator in the grade of 33O-560 and is also 

working at Varanasi with the petitioner. 

That the petitioner is senior then the Opposite 

Party No. 1+ and hence his record is much better 

then the Opposite Party No. 11-. 

That the next senior post to the post of Senior 

Telephone Operator is Head Telephone Operator and 

then is the post of Chief Telephone Operator. The 

Grade of Head Telephone operator is Rs 425.700 while 

the grade of Chief Telephone Operator is 550-750(Rs). 
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7. 	That the post of Chief Telephone Operator is 

Selection Grade Post and is to be filed by the 

Departmental Test. 

That vide letter dated 13.12.1982 the Opposite 

Party No. 3 circulated a letter for the selection 

for the post of Chief Telephone Operator in the 

grade of 550-75o (Rs.) in which he has called 9 

persons for the test for selection to the said 

post. IL photostat copy of the original letter 

Is filed herewith as Al\_11IT.L_tE 	to this 

writ petition. 

That a perusal of Ainnexure No. 1 shall. indicate 

that as much as 9 persons including the Opposite 

Party No. 14- have been called for the said. test 

for selection on the post of Chief Telephone 

Operator but the persons mentioned at Serial No. 

1 to 8 are senior then the petitioner. But as 

regard to the Opposite Party No. 4 mentioned at 

Serial No. 9 in .Annemre No. 1 is concerned, she 

Is mi,Vh junior to the petitioner. 

That the test was scheduled on 28th December 1982 

in the Office of the Opposite Party No. 2 at 

91k"j)L  

Lucknow in which except Shri 
c../ manic:0. Ed Jaw all the persons 

Nand Kumar and M .L. 

appeared but the 

result of the said. test has not been declared sofar. 

That the submission of the petitioner is that he 

Is senior then the Opposite Party No. Li- but he 

has not be called for the test. Neither he has 

been cplled for the test nor his name is included 

in the list of selection on the bgalz of the 

•• ./- 



- 

• 

Chief Telephone Operator. Hence a diserimintaory 

procedure has been adopted by the Opposite Parties 

No. 1 to 3. 

That the petitioner being the senior then the 

Opposite Party No. 4- had ought to have been called 

for the test for selection for the post of Chief 

Telephone Operator and in not doing so, the 

Opposite Parties 1 to 3 have committed a manifest 

error of law and their actions are in violation of 

Article 14 of the Constitution of India. 

That since 27th December 19824  the petitioners 

ill so he has. not gathered any information about 

the Annexure 1 and this Annexure No. 1 have come 
„ 

to the knowledge of the petitioner only on -24 1h"  

Hence without delay he is making this writ petition 

before this Hontble Court. 

That the selection has not been finalised and the 

result of the test has not been declared so far. 

Hence it is highly desirable in the ends of justice 

that the ent ire se lee tion te st may be quashed and 

the Opposite Parties 1 to 3 may be commanded to 

issue fresh al list for the test for selection to 

the post of Chief Telephone Operator, otherwise 

the petitioner who is senior then the Opposite 

party No. 	shall suffer irrepairable loss and injury. 

That the impugned order contained in Anne e- I to 

this writ petition is highly defective, bad in 

the eyes of law, directly in conflict with the 

provisions of article 14 of the Constitution of 

India and is liable to be Natal:till seta side on the 

grounds interalia. 	 .../- 
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GRS)UNDS 

BECAUSE the petitioner is much senior then 

the Opposite Party No. 1+ and his services 

record is much better then of her. 

BECAUSE by not calling the petitioner and 

calling the Opposite Party No. 4 for the 

test for the selection of the post of 

Chief Telephone Operator, the Opposite 

Party No. 1 to 3 have violated the provision 

of Article 14 of the Constitution of India. 

BECAUSE the impugned list is bad in the eye 

of law and is directly effecting the right 

of the petitioner. 

BECAUSE the Opposite Parties are liable to 

be commanded to hold fresh test (including 

the name of petitioner in the list for the 

test for the selection to the post of 

Chief Telephone Operator. 

BECAUSE the impuged Annexure-1 is perverse 

in law and facts both. 

	

f) 
	

BECAUSE the action of the Opposite Parties 

1 to 3 are most arbitration and prejudicial 

to the rights of the petitioner. Hence the 

same is liable to be quashed and suitable 

command is liable to be issued with costs. 

WaRa-ORE it is prayed that this Honibie Court 

may kindly be pleased : 

	

(i) 	to issue a suitable order, direction or 

writ in the nature of certiorari, quashing 



DILA/UHL-A)  
Lucknow 

Dated: Matuately 	I  1983 

notice may kindly be waived. 
1 , 

(Sur3ra. Kant ) 
Advocat 

Counsel for the Petitioner. 

A  

the impugned test for the selection for the 

post of Chief Telephone Operator after summon-

ing the originals from the Opposite Parties 

No, 11  2 and 3. 

(ii) 	to issue a suitable writ $ direction or order 

In the nature of mandamus commanding the 

Opposite Parties not to hold any selection for 

the post of Chief Telephone Operator unless and 

until the petitioner is also called. in the said 

test for the selection for the post of Chief 

Telephone Operator. 

to issue a suitable writ, direction or 

order in the nature of mandamus commanding 

the Opposite Parties not to declare the 

result of the test which they have held on 

28th December 1982 but the result of which 

is still awaited. 

to issue a writ, direction or order which 

this lion'ble Court may kindlybe pleased in 

the facts and circumstances of the case for 

protec ting the interest of the petitoner.  . 

that cost of the writ be allowed to the 

petitioner and against the paff opp. parties. 

that since the matter is urgent, hence 14 days 



IN THE HONIBLE HIGH COURPOF JUDICAUTRE AT ALLAHABAD 

( LUCKNOW BENCH 	Lucknow 

r,D 

In Re: 

Writ Petition No. 	of 1983 

Iqbal Ahmad 	 Petitioner 

versus 

Union of India and others .. 	•. 	Opp. Parties 

ANNEXURE Nt.1 

(enclosed below). 

••/- 
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1983 

FFIDAV 
91/22 

GH uRT 

LLAHABAD 

4 

IN THE HOIVBLE HIGH COURT OF JUDICATURE AT ALLAHABAD 

( LUCKNOW BENCH ) LUCKNOW 

In Re: 

Writ Petition No. 	of 1983 

Iqbal Ahmad 	 S. 	 .. Petitioner 

-ger as 

Union Of India and others .. 

AFFIDAVIT 

.. Opp. parties 

   

Iqbal ii,hmad, aged about 1+5 years son of late 

Shri Abdul Majid, resident of C-K-67/35, Rajbie Gall, 

Varanasi, solemnly state on oath as under: 

1. 	That the deponent is the petitioner in the 

above writ petition. He is fully conversant 

with the facts of the case hence in a position 

to file this affidavit. 

That the contents of paras 

of this writ petition are true to my knowledge, 

the contents of this paras 	  

are true to my belief on the ba..5...s of records 

and those of paras 	  

are true to my belief on the bac>5.s of legal advice 

( AA
(„t„,(..,c  A/o (-s 

L-73,d 

Deg ontait 

received by me. 
4 -Q &4ikfa 

Lucknow 

Dated: Alanteavy 	1983 



Advocate 

11••• WM •••• 

) 

11122‘1 	
.t 

...44 al  '4  

- 2 - 

4 

VERIFICA. 

I , the above named deponent do hereby verify 

that the contents of paras 1 and 
2 of the affidavit are 

true to my own knowledgeoldaii% tkm momtmmtm 
mf wrapx 

No part of it is false and nothing material has been 

concealed. So help me GOD. 

34,1„1 	Lekks4_04 

Lucknow 
	

Deponent 

Dated: Jammavy 	1  1983 

I identify the deponent 
named above who has sigied 
before me. 

Solernn]ry affirm0.-before me on 2,,,S(.?' at 	lc 	a.m./p 	by the 
deponent who has been identified 
by Lx-- 

I have satisfied myself by examining 
the deponent that he under stands the 
contents of this affidavit which has 
been read out and explained by me. 



1 IN TIE noNIBLE HIGH COURT OF JUDICATURE AT ALLAHARk 

( LUCKNOW Bala. ) LUCKNOW 

4 

C.M. n. No. 	of 1982 

In Re: 

Writ Petition No. 	of, 1982 

Iqbal Ahmad aged about 1+5 years son of late Abdul 

Majid, resident of C-K-67/35, Rajbie Gall, Varanasi 

11 
	 . . Petitioner 

ver sus 

Union of India, through General Manager, Northern 

Railway, Baroda House, New Delhi 

Divisional Railway Manager, Northern Railway, 

Luc know 

senior pivisional Personnel Officer-II, Lucknow 

ant. 4,sian lloro (Major) wife of Madan Mohan Idoxi, 

at present residing at 21+j-L, New Loco Colony, 

Varanasi. 	 . Opp. Parties 

APPLICATION  OR STAY 



The humble petitioner submits that for the 

facts and reasons stated in the accompanying writ 

petition duly supported by an affidavit, it is 

therefore, prayed that the Opposite Parties No. 1 to 3 

may be directed not to declare the result of the said 

test and further proceedings in the selection of 

the post of said test may be stayed till the disposal 

of the writ petition and an ad. interim order to this 

effect may kindly be granted meanwhile. 

Luc know 	 (Surya Kant) 
$/4' 	 Advocate 

Dated: "Itaamisr 	, 1983 Counsel for the Petitioner. 
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IN THE CENTRAL ADNINISTRATIUE TRIBUNAL 
ALLAHABAD BENCH 

23-4 	 A1lahatad--211 101 

7f.A.Nr o  113t3 of 19 7.  
N a1CAT,/1,11d/:_lud 	 te 

1 

lobe], Ahmad 
oreammo 

Hnion o 
	

India & other 

To 
	

chi urya.Knnt, Aevcco', Luc!ncu Hip Cour' 

et' ':::tn.ndinci 	1 L cknou 	gh COUDt, Luckm " 

Whereas the marginallr noted cases ha bean 
transferred j , ..4.4142444"s_Lii  oh 	,!!-Iltiels SNuti6-11 
provision of the Administrative Tribunal Act XIII of 1985 and 
registered in this Tribunal 

Writ Petitio,i No,  'must_ 	4 The Tribu;1--.12. 	fixeri date 
of V.? 

/ of 
of the Cou!:t of 4.4.44404044444411 	hearing of eiattetGndni n cmirt_  arising  but of alter, 	Luck r19.1144CLPF,̂..L3'ahrgosceli?"ii,s 	) 
dated 

.....—_-_._..--„,...—_.....- , 	'f . on your behalf b:/  ;,obr some t . passed by 	 . in X 	 • 
x  - one.  duly authorised• to Act an-d 

=11•01.1.2 	  

e.,ead on your behalf 

the matter will be hedrd, and decided in you.: eesdnce„: 

Given unn-Jr my hand seal e-,=' the Tribunal this 
day of 	: 	 19:89„ 

dinesh/ 

EPUT1' REGISTRAR 



3/ No.CATAK JUdi c 	• 	bated the 

IN THE CENTRAL AOM/NISTRATIVE TRI 
CIRCUIT BENCH,LUCXNOW 6 6, d 

; 	47  

NNALALLAHASAM 

ahdhi Bhawan10,:T.Residency 
Lucknow 

f.4 

Wr4t Petition No, 

1 19a  
Ot ,the 
P 	' 

of *r„,dat4 

1' 	reseed , by 

moworrommewmMiamia...........Momen. 

Court of 

arising 1lut 

REPUTY REGISTRAR 

T.A.No. 	 1r.71  '• „ 

T tri 

Uorsus • 

..14.1..../..••••....../Nalage•a~..I.P111...m.•••1.11.
11.1•MI.IMeiRMI•eielegaamma•MOW.M.R.M.1.011•RES P 	DEN 1.  f 3  

Whereas the marginally noted cases hath been transferred by 

Under the provision of the Administrative 
Tribunal.

Act 13 of 1935 and registered in this Tribunal as abeve. 

x  The Tribunal has fixed date rf 

1 
of the matter. 
	The hearin!! 

If nP appearance is made 

on your behalf by min, ammo 

! One duly authPrised to'Act 

and plead on your behalf 

• 

the matter will be heard and decided in your absence. 

Given under my hand seal of the Tribunal this 

day of 	 _19-R94  



-IN THE'CEI.‘LT.RA.T., A7,_DivIINISTAT DIE TRIBUNAL 
'CIRCUIT BENCH 

Gdndhi Bhaw,7). 	„Res i.dency , Luc.:know 

t 

APPLICANT'z, 

RESPONDENT 's 

To 

Oa u 0 co, 4-
Lo'c' 141\ 

Luc Arho LA3 • )1piCouyfy  

1)*t 	5)Ci%  k)cx 50,1-0.0a. Oa o o ca. 	"Lockry\oc,) 
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